IM THE CEUTRAL AJMINIS TRAT I'v’E IRIBPIMAL, JAIRF. REMCH , JAISUR,
O A, Ne 201 754 De, =f l‘é,[‘! 25.1.1995%
Peenim Chand Fudria : Aoplicant

Vs .
nien of India & Crz, : Regnendents
Mr.,S Kamer : Caunzel fer @awplicént
Mr,V.S.0Cujer ¢ Counsel fer razperdents

CORAM ¢
Han'ble Mr,Q.P,Shérms, Member (&dm.).
PER HON' BLE MR L0, PEHARMA, MEMBER(ADM,).

I this doplinstien 23f the Alpiristritive

Tribanals Act, 1%8%5, Shri Fesmam Chard Fulria hes preyed thet

the fespenients méy be directed te revice  awlify the persien
énd ether retirsment hemefits pévahle te the #opliceart en the
\

11 the déte f supsreppaatien
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i.e, 31.3.1297 «nd bhe gorier Anp< Al Jdeted 91,197

his renzier weaz fived 4t R, 10077~ ney be medificd revised
accwfdingly;

2. The lparnnﬂ Zounsel feor the resverdents nradnced bhefgre
me © erlersiena is Jeted 5,1,172% by which the &zplicént's
pansien has heen reviced te F,1150/= per menth w.e.f, 1.4,19%2,

ds acsked fer bw The ether arier iz daied 11.1.7%

b

by which censegimntidl herefics en the TAsis ef the pensien
fived it'&.1150[~ s menth woa, T, 1.4,1992 héve Lhaeern granced,
The tvig erders hidge heen kélern gn recard. The ledrned ceunsel

apwlicent

far the apnlicent dgrecs thit the agrievance »f the
ctinis redreczed, The scplicdtian, therefers, hdving receme
infraztuens i dismicsed with ne erder &g te ~oits.
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